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CENTRAL ADMINISTRATJVI TRIBUNAL. JAEALPTIR BENCEL JABAT.PTJl? 
Original Application No 987 of 2004

Jabalpur, this the 1st day of April, 2005.

Hon^ble Mr. M.P. Singh, Vice Chairman 
Hon'ble Ms. Sadhna Srivastava, Judicial Member

Panchamlal Berman,
S/o Shri B asodilal B erman,
Date of birth 7.1.1954,
R/o Bhagatsiiigh Ward,
Badi Khennai, Pan̂ ar 
District Jabalpur,

(By Advocate -  Shri S. Paul)
V E R S U S

1. Union of India^
T hrong its Secretary,
Ministry of Tourism & Culture, 
New Delhi.

2. Director Generd,
Archaeological Survey of India, 
New Delhi.

Applicant.

3. Superintendent Archaeologist(H ead Office)
Archaeological Survey of India^
T.T. Nagar, Bhopal.

(By Advocate -  Shii K.N. Pethia)

Respondents

O R D E R(OraI>

By M.P. Singh, Vice Chairman -

Heard the learned counsel for the parties.

2. By filing this Original AppHcation, the applicant has sought the 
following main reliefs

“(ii) Set aside the impugned order dated 26.8.2004 
(toiexureA/1).

(iii) Consequently, command the respondents to provide all 
^ consequential benefits to the applicants as if the aforesaid 

\^ \ \^ ip u g n e d  order Annexure A ll has never passed.”
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3; The brief f^ ts  of tlie case are that the applicant is working as 

Monument A ttend^t under the respondent No. 3 i.e Superintendent 

Archaeologist. He has been compulsory retired from sendee under FR 

5 6 0  \dde order dated 26.8.04. Tlie learned counsel for the apphcants 

states that the applicant has submitted a representation to the. 

respondent no.2 i.e. Director General, Archaeological Survey of 

India, on 27.11.2004(Annexure-R-j-l) which is still pending. The 

respondents have not yet taken any decision on the aforesaid 

representation of the appMcant. He further states that the applicant ’wiU 

be satisfied if the respondents be directed to consider and decide the 

aforesaid representation dated 27.11.2004 of the applicant by passing 

a detailed and reasoned order within a time frame.

4. In the facts and circumstances of the case, we direct the

respondent no.2 to consider and decide the aforesaid representation

dated 27.11.2004 of the appHcant by passing a detailed, reasoned and

speaking order witliin a period of two months from the date of receipt

of a copy of tliis order. It is made clear th^  the respondent no.2 will

not take the ground of limitation while considering the representation
t a k e n

of the appHcant. After %Q’e c ls i6 n  L is /o n  the representation of the 

apphcant, he will be ^  liberty to approach the Tribunal if he still feels 

aggrieved and so advised.

5. Witli the above directions, the OA is disposed of. No costs.

s:^S^dhna S r iv p S r^  U — ^  ̂ (M .P. S in^)
Judicial Member Vice Chairman
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